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st AT HeTere STTeRg=ET 9%aT 32/2026-F317 3cqT8 4, fadi® 30 S, 2026 FT a1 197
T, ST T T o SO, SETemeoT, 9 |1, &< 3, 39-92 (i) ®, |r.#1.4.533(3r), &A1+ 30 5[,

2026 F It TRTTra st e ot

MINISTRY OF FINANCE
(Department of Revenue)
NOTIFICATION
New Delhi, the 30th June, 2026
No. 36/2026-Central Excise

G.S.R. 537(E).— In exercise of the powers conferred by Section 5A of the Central Excise Act, 1944 (1 of
1944) read with Section 147 of Finance Act, 2002 (20 of 2002), the Central Government, being satisfied that it is
necessary in the public interest so to do, hereby makes the following further amendments in the notification of the
Government of India in the Ministry of Finance (Department of Revenue), No. 06/2026-Central Excise, dated the 26
March, 2026, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R.

205(E), dated the 26" March, 2026, namely:-

In the said notification, in the Table,
(i) against serial number 1, in column (4), for the entry, the entry “Rs. 4 per litre” shall be substituted;

(i1) against serial number 2, in column (4), for the entry, the entry “Rs. 8.5 per litre” shall be substituted.

2. This notification shall come into force with effect from 1% July, 2026.

[F. No. 190349/13/2026-TRU]
DHEERAJ SHARMA, Under Secy.

Note.- The principal notification No. 06/2026-Central Excise, dated the 26" March, 2026 was published in the Gazette
of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 205(E), dated the 26" March,
2026 and last amended by notification No. 32/2026-Central Excise dated 30" June, 2026 published in the
Gagzette of India, Extraordinary, Part II, Section 3, Sub-section (i),vide number G.S.R.533(E), dated 30" June,

2026.
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. 37/2026-F7% 1T ITATE

AT.1.1. 538(3).— FaTT IUTE 4o AT, 1944 (1944 7 1) FT &1 55 i< foy srferfam,
2002 (2002 FT 20) #T T 147 ZIRT T& TRIT T TINT Fd gU, g AT, TH 919 ° §q8 2l [+
UHT FIAT AT H Aa9TF g, A GLhT o (o Ho1ad (T7ed [as0) HT Srfesg==r gear 08/2026-
FAA TR 9, faATw 26 ATH, 2026, ST ARG & TSI, FTETIRO, 97 |, g2 3, 3uEs () #
ar.#1.. 207(37), oA 26 719, 2026 F siavia THI1AT gs o1, § Hafered gerred w2t g, stid:-

I<h ATLAAT |, AN |, FH €47 1 % 90, &GH (4) §, TEAT2 & &0 9% “7.5 704 Iiq e
gfafe gfaeerfoa i smosth
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1T oty g A=

feoqoft.- = stfarg=AT 5. 08/2026-F1= IR e, &A% 26 AT, 2026, AT & TSI, FHATHTI,
am I, @ 3, 39-w< (i) # Aar.F.A. 207(3r), f&A 7w 26 774, 2026 T THIird i T off qur
sifaw AT Hetee ATag=T 91T 31/2026-F3 1 3712 e, fadi 15 S, 2026 5T &A1 1971
T, ST T3 9T o ST, AT, 90 |1, @< 3, I9-92 (i) &, ar.a.M. 479 (31), 77+ 15 4,
2026 ¥ Siata SeTiard it T oY)

NOTIFICATION
New Delhi, the 30th June, 2026
No. 37/2026-Central Excise

G.S.R. 538(E).— In exercise of the powers conferred by Section 5A of the Central Excise Act, 1944 (1 of
1944) read with Section 147 of Finance Act, 2002 (20 of 2002), the Central Government, being satisfied that it is
necessary in the public interest so to do, hereby makes the following further amendments in the notification of the
Government of India in the Ministry of Finance (Department of Revenue), No. 08/2026-Central Excise, dated the 26™
March, 2026, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section(i), vide number G.S.R.
207 (E), dated the 26" March, 2026, namely:-

In the said notification, in the Table, against serial number 1, in column (4), for the entry, the entry “Rs. 7.5
per litre” shall be substituted.

2. This notification shall come into force with effect from 1% July, 2026.

[F. No. 190349/13/2026-TRU]
DHEERAJ SHARMA, Under Secy.

Note.- The principal notification No. 08/2026-Central Excise, dated the 26" March, 2026 was published in the Gazette
of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 207 (E), dated the 26" March,
2026 and last amended by notification No. 31/2026-Central Excise dated 15 June, 2026 published in the Gazette
of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 479(E), dated 15" June, 2026.
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